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BY THE COURT

Ag these two D,hs involve s common gquestion
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of law they are being disposed o©
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WEs in these two D.As they are &Gnewhat' different
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h@&x\s‘ been narrated sepsrately below @
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The applicent was regularised as Gangman o©n
2643.91 and his lien was fixed in the Bikamer Division
vide the letter dated 26.3.91 at Amex.A-2.7The applicant
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was transferrad to the Construction division on 25.7.91
t

here since then. Hig lien was

D

and has been workling
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however retalined in the Bikaner Division as per the
statement of the cOunsel for the applicant, The
counsel for the applicarmt stated during the course of
hearing that the applicant has baen promoted on an

ad hoc basis as MCC and working as such since 16.12.,91,
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In support oOf this contention he has refercved to the
cummunication at Amnex.«d~3 which is {rom the Dy.Chief
Engineer {€) ,Blkaner and his own repressntation at

ANMNE XAl

Ja The applicant hes approached this Tribunal
through this O.a. aying that the respondents should
=1 4

e directed to regularise him in the post of MIC in
terms of the letter OFf the respondent no,., 2 dated 11/
15.,2.21 which is placed at Annex.t=d. The applicant

made a representation for regularisation as HCQC dated

21.1,985 ¢ (Khneav.md) whicn was foarwarded by the respondent

.7\ide his letter dated 31.1.95 mg{smmex.A-T7)to

> NOL3. ’i‘he applicant submitied ancther
Lon in this regard on 9.3.95 which is filed
No reply has been received to these

icns. e hes also nentioned in the J.A.tha

other MZCs working on an ad hoc kagis in th
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ion have besen regularised vide the “letter
-~ P . " EL.-T W‘*I » .

deted 21.12.92 et Snnex.A.5. He hasfmuse referred to

the letter -dated 1.2.93 from the respondent,Dy.Chief

Personnel Officer/C, Kashmere Gete,Delhi at Arnex.bheb,

which gives a direction to the concerned authorities

to take immediate steps to regularise MICs working

in the Construction organlsation on an ad hoc basis
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« In order ¢ save time and labour of all concerned
in _

partiesdmast the process of litigation I consider +hat a
direction may be given to the respoz,c‘ia nbe at chis scage

to examine the representations of the applicant at Annexs.
A=l and A-8 and give a reply thereto by a speaking order
within a pericd Of thwee months from the date of comrmunica-
tion of this order. The respondents are hereby directed
accordingly . In case, the applicant is still aggrieved
ov t he reply to the ﬁeprese&‘rtations he would he free toO

take up the matter again with this Tribunal., & copy of

the O5. may be sent tO the respondents alongwit!
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a copy
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5¢ /ﬁ‘ié facts of the applicant of this 0.4, are
] i ‘» /'.. h.,:/ " .
. differertefrom those of the applicamt of the O,A.discussed
' w0
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> in¢sC far as this applicant was regularised as a

in the Indian Rallways Conference Association
(“IRCAY™ for short) ,Mew Delhi and his lien is meintaired
there. e was then transferred to the Construction Wing
of Northern Railway at Jodhpur w.e.f. 29.8.91 where he
was allowed the grade Of Rs.950-1400 vide the letter
daeted 12.,11.91 at Amex.A-6. The applicant had been promoted
as G.bperator before hist ransfer to Jodhpur. He has
been utilised as a Receipt Clerk since 25.3.92 vide the
letter of the Chief Engineer (€) ,Northern Railway,Jodhpur

at hnnex,A-7. The applicant has heen w arking in this
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grade ¢f Rs.250-1500 for d'ver three years but his
services have not been regularised as a Ci&rk. The
applicant made a repﬁesentation dated 26.3.25(Anne x.A=1)
in this regard, te submitted anotier representation
dated 5.4.95 which is at &nnex.holl with the reque st

t 0 regulerise him as a Clerk. (

6. The rest of the averments in this .’D.,,A. are nct
materially differ_el_}_t\from those of the (A No; 272/95
discussed above. As such, the order passed in para 4
in regpect Of that DJA. would appiy equally to this also
e;;cept that the- representations which are to be replied
'to-are at Annexs. A-1 and _fi}-ll in this case. The

regpondents may take acticn accordingly.

7 e With these directions both the L.As stand disposed
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of at the admissicn stage.
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( USHEA SEN )
Adm.Merber



